
File No 10/14/2020-NcljT qu-II)/ -83`¥
Govtoflndia

National Cdmpany Law Tribunal

6Ih Floor, Block-03
C'GO'Compiex,LodhiRoad

Now Delhi 110003
Dated: 07/08#024

Subject: Filling up of the Post of Registrar, National Company Law Tribunal OYCLT),
New Delhi on deputation basis.

Applications are invited for the ibllowiing post on deputation basis in the National Company
LawTribunal.

IRE       mlll»

Registl.ar, National 01 IJe`Vel-14
Compan}r Law Tribunal (Rs  144200-218200)

2. Tile selected candidate will be required to serve at Principal Bench, New Delhi

3. The details of the the post, along w'ith eligibility criteria, education qualification/experience.
`etc required for the posts ae given in the enclosed Annex-I. The Registrar NCLT is required
to discharge duties and functions as per NCLT Rules 2016.

4. The period of appointment will be initially for a period of three years and will be governed by
tens  and  conditions  preschbed  by  the  Department  Persormel  and  Training  (DOPT).
Govemmeut of India in this regard as amended from time to time.

5. Maximum age limit for appointment on deputation is 58 years,as on 1\ast date of receipt of
applications.

6. Application  in  the  prescribed  profoma  (Annex-II)  complete  in  all  respect  along  with
certificates  of educational  qualifications  (Self-attested  copies),  certificates  attached  to  the
application from the employerfuead of clffice/forwarding authority, vigilance clearance and
certified copies of ACRs/APARs for the last,five yearsnmay be sent to the following address;

Secretary
National Company Law Tribunal
6th F|oor, BIock-03
C'G® Complex, Lodhi Road
New Delhi 110003

7. Last date for receipt of applications through proper channel is 60 days from the publication of
the  notice> in Employment News. The  applications received  after the  last date will
considered.

not .be

JointRegistrar
National Company Law Tribunal



ANNEXURE-1

DETAILS  OF  POST  AljQNG  WITH  Elj|GIBILITY  CRITERIA,  EDUCATIONAI.`
QUALITICATI0N"XPERIENCE   ETC~  REQUIRED   AS   PER   RECRUITMENT
RULES FOR TIIE POST:

Sl Name  ®r Nb Level in  the Method     fir; Engibility Criteria, eduLca.tidnal
.No I,ost, Or Pay Matrix Ret!iniinent riuaHfica^ti,o'n/cape-rience        <€tc.

Post required   n8  per  Recruitment
Rules for tlle Dost

i Registrm 01 Level-14 By Officers        of       the       Central
ats.  144200- Deputatioii Government            or            State
21§200) Governments          dr          Hnjon`

Territories or` Courts or Trib^unafs
or    statutory    organisations    or

' StateAlighe± Judicial Servic^e;

(g) (i) holding` analogous post op
regularbasisintheparentcadreor.
department; or-

(ii}`a post in Level-  ]3A  in Pay
M8ti.ixoftheseventhrcquLralpay.
Cdmnission  t]r`` equivileht  with
.two  ,year-s`  regular  se`rvi,ce `in the
Grade; or

(iii)   a   po'§t  in; .Le,v?I-`13   in  Pay
Matrix  of  Sev;nth  Central\  Pay
Commission  or  equivalent  with
three ycars' regular servJ.ce in- the
Grade, and

(b)    Possessing    the    following
essential                         educational
qualification and experience:t

(i)    Degree    in    Law    from    a
j.ecognised University; and

(ii)'  Experience  in personnel and
administrative matters.

Note I: The period of deputation,
including the p€riodofdeputation
`in   another   ex-cadre   post   held
immediately      preceding      this
appointment in the same or some
other organisation  or. department
of the Central Government shall



ordinarily   not   to    exceed    five
years.

Note 2:  The, maximum. nee  limit
fyr   appointment   by   deputation
slmll not be exceeding fifty-eight
years  as  on  the  c]osiiig  date  Of
receipt of applications.

Note    3:        For    purposes    of
3ppoihfment on deputation `basis,
the Service rendered on a regular
basis  by  lan,  a,ffl\cer prior  to  o|st
January,  20,1§  o.r` th`e  date .from
which  .the  r,evised  pay  stmc[ure
based on the Seventh Central Pay
Commissioii  has  been  extended,
shall.  be,  deemed  to   be   serviee
rendered    in   the   corresponding
level  ,in,  the  P`ay` Matrix  of  the
Seventh`            Cerihal             Pay
Commission.



ANNExuRE- Ir

APPLICATION FOR THE PbsT 0F REGISTRAR, NATIONAL COMPANY' \LAW
TRmur`IAL oN DEpUTATloN BAsls

Paste here self-
atts?EeEopEE%rf

photograph

i Post applied for RBGISTRAR` NCLT
2 Nanle (lN BLOCK LETTERS)`
3 Date ofBlrth
4 Date of sui)erannuation -

5 Catejzorv (SC/ST/OBC. ctc)
6 Present Post lield
7 Present Em`ploysr

(mention   the    name   of   Central
Government  or State  Govcmment
or  Union  Territory  or  Court  or
Tribunal or Statulorv Onganisatioii)

8 Present Pay
(Level as pe_i 7ff` CPC. If{lie,Pays is
nofasperpaystrucfureof7thCPC,
in,dicaLe   tire   actual   pay   and   tits
equivalent   pay   in   7th   CPC   pay
sfrocture)(

9 Nature of present employment'
(i. e , Penrment/Ad.-
hocITemDorarvmeputation)

10 Present Office with Address
11, h case `[he present employment is

held on deputation, please state:
(a)     Date    of    appointment    on
deputation

(b)      Name      of      the      parent
office/orEanisation and its address

12 Service`to w]iieh you belong
13 Office Address

Telephone No
Mobile No rMandatorv)



+Emdil D (Mahdato`ry)

14 Conespondence Address

Telephone No
Mobile No (Mandatoiv)
Email ID (Mandatorv}

15 Perrrment,Address

16 Educational 0unlifications (Matric 0nwards)

Exaln Name                                  ,of Year         of Duntlon,ofcourse` Subjects -Perc£-n[age

Passed UniversityHnstifuie/Board Passing of      thk§I(MentionDistinctions,ifany)

17 I)etails of employment¢ in chonological order, Ifneeded, attach ;a sepamte sheet \du§ignatureaspertheformatgivenbelow:lyautherlticate,d by your

Sl Name    of   the Post held Period Naturci      of      `appointment LCIV5l          in Nature of
No OfficeAnstt/Org ®Bsignation) quegular/AdhocDeputation) PayMatrixmayscaleffay  7BandandGradePay duties

From To

Details       of      experi?nce'
Information     .Technolo



governance,             establishmenr&personnelandadminishativematter(inchronologicalorder)

19 Details      of      profic€eney      tincomputeroperation

20 Details`oftralningtindergiv`ne

21 Any     other     information     theapplicantwantstofurnish

22 Plcasc state brieflyhow vm `find'vourselfbest Suitable for the p'6st*abplied for:   -

It  is  also  certified  that  the  inforrpatio.n  furnished  abQ`ve  'rs correct  and  true &o  th.e  best  of pry
knowledge.Ip.thee\peutofmyselectiop,,Ishall\`abideby.the,terus\andcondifrousofservfceattached
to thapost.

Place:
Date:

Signature of,the candidate ---.-_~-`---L ------.-`-`---i ---- I--r
Name/ of the Candidate ------- ~ ---------------------- ~--



CcrtlAedetobefuTtlEihodbTtlitEinToven/Hcadorodcchamrdhg^uthoT±]±±

Cerl.ified. that the ab6v'e pariiet{lars famished by -Shri/Smt ------------------------------- are correct
andhe/she\possesseseducatiomlqualificatfonsand,experiencementionedin`vacahcyc.ircular.1tis
also c'er{ified>

I,Thattliereis:ndvigihanc-e/di§'ciplinarycaseofcriminal`-caseperidingor,contcmplatcdagainst
`Shl/Sm't....,...

2.i  That liis/her [ntegr,ity is certified;
3.   That h'isther CR/APAR dossier inchginal is enclosed/photocopies of the ACRs/APARs for

the  kit      five  years  duly  attested  by` an  officer  of the. rarik  of Under  Secretary  to  the
Governm`ent oFlndia or`ahove, arc enclosed;

4.Thatno`major/rfuorpenaltyhasbeenimposedonhirfuerduringthelastten'yearsORalis[
of major/ininor permlties imposed on himther during the hst ten years is`enclosed;

5.   That the cads confrolling`authorifyhas`no objection to the consideration of the applicant for
the post applied for.

Place:
I)ate:

List o€e'xpldsures:

Sigraturc:
Name:.
Dcsignation;
Tel No:
Emall:

(Office Seal)


